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Hallway Accident near Sahibabad

2m. SHRI DEVINDER SINGH 
GARCHA:

SHRI MUHAMMED 
SHERIFF;

Will the Minister  of RAILWAYS 
be pleased to state;

(a) whether the report of the inquiry 
held info the accident that occurred 
on the 15th July, 1974 near Sahibabad 
(Delhi-U.P. border) has since  been 
received; and

(b) how many accidents have oc
curred on this line and near this sta
tion in the recent past and the num. 
ber of lives lost and the persons in
jured therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) The 
report of the inquiry Committee  is 
under finalization.

(b)  During the period January, 1973 
to July, 1974, there  were  3  conse
quential train  accidents on  Delhi- 
Ghaziabad section. In these accidents, 
3 railway employees and 1 passenger 
were killed and 1 passenger substain
ed grievous injuries.
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Rules and Regulations framed to regu
late Inter-Corporate Investments

239b*. SHRI  JYOTIRMOY  BOSU: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether any rules and regula
tions have bepn  framed under  the 
provisions of the Companies Act to 
regulate inter-corporate investments;

(b) if so, the salient features thereof;

(c) the broad features of mter-cor- 
porate investments allowed to the firms 
under the control of the Birlas, Tatas, 
Mafatlals, Shri Ram, Goenkas of Dun
can Brothers and Surajmull  Nagur 
Mulls during the last three >ears; and

(d) whether the provisions of the 
Companies Act and the rules and re
gulation framed thereunder have beea 
strictly adhered to in all cases?




